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GOA COASTAL ZONE MANAGEMENT A.IJTHORITY
C/o Deparfinent of Science, Technology & Environrnent, (.Govt. or'Gca)

4ft Floor, Dempo Towers Patto, Panaji Goa,

Websitc www.czm

Ref. No. GCZMAN/ILLE-COMPL?L?2| 67 l' tzr:s c Date: 15111

(PRoTECT!

SUB: (i) Show Cause Notice GCZMAAI/ILLE-COMP Ll2L-22/6711551

d.ate d,13112/2021
\

(ii) Show Cause N otice GCZMAAI/ILLE-CO MPLI 2 | -22 I 67 I 3 69

dated 1610512022

(iii) Notice beanqg No. GCZMA/IrI/ILLE-COM PLI 2l-221 Ati s t +

<lated O4lOgl2O23

WHEREAS, the Goa Coastal Zone Management Authority (hereinafte;i referred, ,i;
to as 'the G,CZMA' in short) has been constituted by the Ministy of Environrnent'&

I :"
Forests (MoEF), Government of India pursuant to the directions of the Hon'ble Supreme

Conrt of India to iea!, furter alia, with violation of the Costal'Reguiation'Zone (CRZ)

Notification 2011 and implementation of the CRZ Notification.

AND WHEREAS, the Office of the Goa Coastal Zone Man'agement Authority

(herehafter referred as 'the GCZMA' in short) had received a complaint letter dated

2211112021 from Mrs. Rama Rani Arora, resident of B2}4,Priyadarshini Vihar, Lil<mi

Nug*, Shakarpur, East Delhi, 110092 and presenfly residing at H.No. S|LSA, Umta
't:.. , :

vaddo. Calair.gute, Bardez Soa; with respect to Illegal constuction of a metal stage on the
",a.".i

beach and compound wall. illegally placed stone pavers on the beach in NDZ Area, in the

property bearing survey no 176117 Calangute Village Bardez Goa carried out by Mr. John

Jude Adolfo Crecencio Lobo and his wife Mrs L. Lobo, c/o Souz.a Lobo, both resident of
Calangute, Bardez Goa within NDZ area.

AND WHEREAS, the Authority through its field surv€yor anri Engineer

condncted a Site Inspection on07tl2l2O2L

^tND WHEREAS, the Authority issued Show Cause Notice bearing No.

GCZMM{/ILLE-COMPU2I-2216711551 dated LglL2l2O2l to Mr.John Jude Adolfo
crebencio Lolo and his,wife Mrs. L. Lobq stating the illegalities"

F THE
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AND WHEREAS, the Respondent Mr.John Jude Adolfo Crecencio Lobo filed his

reply to the Show Cause Notice.

tt,l:,
' ,, l

AND WHEREAS, the matter was placed in the 280n' GCZMA Meeting held on

l6lL2l202lThe prooeeding at the hear,rng is tha! "Adv for the Complainant plesent, Adv

Naik for Respondent. Complainant seeks copy of the report." : . : ,'; '

AND WmnEaS, ths Authority rn its 280m GCZMA Meeting held on t6lt2/ZL.2l

directed bqth the parriq 
19 

pqruse the file and take the require4 documentq, anC r,eport

from the file during working days. The Authority firrher directed the Respondent to file
reply witb advance copy tti the'Cornplainant. The matter is poitert 'on23.'12,.202i at3pm-

AND Wffi,REAS, the was placed in the 28ft GCZMA Meet'ng hgld on
23.12.2021. Due to palcrty of time the matter is adjotrmed and ppsted on B|AU2022

at3.00p.m

AllD WHEREAS, the m3tter was placed in the 285'fi GCZMA Meetiug held on
l3lcLl2022. The proceeding at the hearing !s that, Complainant absent. Adv Abirijeet
Gosavi appeared for Respondent. Adv Gosavi requested for copy of Site Inspection
report and ttre copy of the ro,opr.iot o*.n", **.0 *;;;;.l.l;;ilil-

.. ,' ,,, , ,,.:'

oND wIIElneS, the {uthority in the 28f* GCZM{ Mgedqs held on titottzazz
directed ttre party to collegt the docurnents from the office file dgring working horus a*d
granted last opportunity to file reply failing which the Authority wili proceed with the
matter. Matter is posted for Repry/arguments on 27toltzo22 at 3.00 p.m.

:

AIYD WHEREAS, the Auttrority in the 287n GCZMA Meeting heid on 27/0\2022
the Adv Cai'oliire'Present on behalf of the Complainant, R.rpord.ot aUserrt when the
marter was miled out. The Authority decided "to seal the property bearing Survey
No.176/17 Calangute Village Bardez Gob andposted the mqtter'otn 24/02/20i22,,.

AND WIHEREAS, ttte Authority in the 28g& GCZMA Meeting held on oylo71l2o2z
decided to rati$:ttre decision of the Mernber Secret4ry to keep,the sealing Order on hold
and firrther decided to recall the sealing order dated ollo2l2oz2 and decide the matter cn
merits.

AND WffiREAS, the matter was placed in the 293'd Meeting of the GCZMA heid
on a7l04t2'022, theArrthority decided that, The Authority hteard the porirro ai posted the
rnatter cn t 0. j. 2 0 2 2'at 3. 00pm for arguments,,.

t-

AND WHEREAS, the was placed in the 298th Meeting of the GCZMA
fueld on 07rc4/zo22,. fu $trrority decided thug ,:,Th, Authority n ora *ut poni^ ona

w
1l
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i'

decided to issue. sh|w cause notic:es. to the parties on receipt of names and addresses of
Y w tntf fi 

for ifr,jltty (t lr,frr.r/Jg"

' ,-. :

AND WHEREAS, the Respondent Mr.John Jude Adolfcr Crecencio Lobo fileci his

reply aateO

Shirodkar.',

0810412022 and fumished the name of ViolatorlRespondeat as Vire,ndra

AND wlrnBEAS, the Autho.rity issued a Show Cauie Notice bearing no
GCZMA/N/ILLE-COMPLI2'\-22167/36I dated l6to5l2ozz to Mr Virendra Shirodkar' : . ,'
with a direcrion to iemain,presentfoi the hearing to be held ou the tglo'slzffj2': ,

" 
" .) . 

_. ..r..

AND WHEREAS, 4. mattsr was.placed in the 305th GCZMA Mec{qg held,on
20/0s12022.\\e Authority decided lhat, "the Authority decided to grant'one W)ortunity
to partles on prlncrple of natural iustice and decided to issues fresh hearilry notices to
partie.s 

.in 
present pVocebding and posted natter on 16/06/2022 at 3.i0 pm.,,' . " ,

AND Y/HPREA$ the Authorif issued a fresh hearing notice bearing no
GCZMAN/ILLE-COMPL/21'22/671485 dated3llo5/2022 direcingthe parties to remain
present for a personal heanng on the l6to6l2oz2at 3.00 p.m. onwards.

+ND- \4FEI:P+sr sr rpy Rqspoudent virendra shirodkar inwarded iris repry to
Ithe Show cause Nqrice in ttre of,Ece of the GczMA on ogloilzuz2 therehy"trurg tr,et
[e has no connection to any illegal constrrction in survey rc lT6lllof riUug. Cd;;;

.t

fnd requested not to inv_olve him in tte matter

4Nq w@nnnS, the,matter wq9 placed in the 3tothGCzMA Meerrng hel6 on

larcatzozz, the proceeding at ttre hearing was'that, "the Adv for the cbmplaiiiant Aclv

AND WlPREAS,.the matter was placed in the 3lgtrGCZMA Meeting'held on
1610612022, the Authority, after perusing the records the Authorit-v perused the Form I &
)sv *d obierved tlrat the name of the Respondent Mr.John Ju<td Adolfo crecencio tobo

.q*:"t 
in the occupant s coloumn which means that he is the co-owner of the proper'

bearing sy no lt6tl7 and is denying the illegalities as theirs and deflecting the same to
one Mr Virendra Shirodkar.

Iir viet' of the $espondent not claiming the illegalities carried gut by .qr..a*.qled for

,l[ilo* 
of th;.Iuegar consr,ction of a metar stage ol the beach or appao4g0 qq mts,

qleg.auy erested laterite qasonary gompgund wall of height 0.9mts and length , *,
cpnstructed along eastern boundary of the plot and removal of Iilegally placed stone
pfvers as path way on the beach in NDZ fuea. i : :

'.1.

w
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.. ..t,.

' 
Tlie Authority'decided to issud directions to pwDlto restore the tano to its

original pcsition and the 'Dy collector & sDo, Mapusa to recover the cost from the
Violator.as arre?rs qf Land Revenue.

) 
',, I'AND wIrEREAs, the Authority when visited the sjte 
'ro 

i*plqrnent ,the
demolition order dated 30106/202,2; it has come to the knowledge of the Authority that
there are various other illegal structrues come up in the property;;; Sy. No. 176117,
of Calangute Village. ,,,

. AND,\4{IEREA$ tne Authority directed the Directortte of Settlemext and Land
Regords tp conduct a qilg inlppq.tion /mapplng of the property bearing sy. No 17611 7 and,
lX6ll6-B of Calangute lillage.

Atr'D wflEREAS, the Site k-rspection notice was issued to alf the parties Mr Joirn
Jude Adolfo crecencio Lobo, Ivks L Lobo and Mrs Rapl Arora vide letier beari*g No
GCZMAA[/ILLE-CoMPL/21'22167/1183 dated ls/og/2022 directing them to remanr
present for the site tnspection on l6togl2022at 11 am onwards. 

' , ' l', 
- --- 

, 
-'

AND WHERIAS, the Authority through the Field surveyor of tre GCZMA and
the Field Surveyor of the DSLR carried out a site inspection iri the presence of IvIr John
Jude Adolfo crecencio Lobo and Mr. Rajib Tontobar, Irrtanager of Rama Rani. The
surveying Team of the DSLR rnapped the existing structures on site of both the

rn Jude Adolfo Crecencio Lobo.

AND WhEREAS, based on the repor! drawn by the sruvey.ing team of the
GCZMA and the DSLR the foltowing viorations were noiiced:

OF TEE

YIOLATOR

1. Joao Martires

Lobo

2. Laverne Joana

Lobo

3. John Jude
Adolfo'
Cresencio Lobo
alias Jiide Lobo

Sy No and

VILLAGE

l75ll7 , of
Calangute

VIOLATION Letter Distance

from ETL
llheCla@
as per Form I & }(IV r.ecords.
I'he plinth of the Structure as p6r
S.urvey plan is not in its original
slhape at loco.
Horvever one Temporary shed (e)
and four New structures
Q-,M,\O) are constructed and
Pavers (Q) are laid at loco

tK',r-

Within the
Noz

The New structure-Is - partiy
constructed on the plinth of the

!{gcture as per Survey. plan in
S No. 176/t7 and furthei extended
in S.No. t76ll6-B and in the beach
arca of fuabian Sea and the
g'aphical area works out to 452Sq.mtrs. , '

,L'
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The. New structur,e consisting oll
G+? is partly constructed on the
plinth of the Structure as per
Survey plan in S. No. 176117 and
further extends in S. No. 175/l
and the graphical area works out to
109 Sq.mtrs in S.No. l76lt7.
The New structure is partly
constructed on the . plinth of the
Structure as per Survey plan in S.
No. 176117 and the graphical area
works trut to 17 

-Sq.mtrs 
and

further extends in S.No. lliil.
The , New structure is pu.tty
constructed on the plinth of the
Structure as per Survey plan in
S.No. 176117 and the graphical
area works out to 5 Sq.rntrs and
further extends in S. No. l75ll.

The Pavers ffiof
176117 and extends in the plinrh of | .-

the Structure as per Surv.ey plan
and Sy. No. 176116-8 of Calangute
village of Bardez Taluka and area
w_o1fs out to 267 Sq.mtrs in Sy.No. | 

'

The femporary Shed- is
constructed on the plinth of the
Str.ucture as per Survey plan and in
Sy. No. 176117 and the graphical
area works outto 42 Sq.mtrs.

AND W.IIEREAS, the Authority issued a fresh hearing notice with the violations

'mentioned rt K to Q bearing no GCzMAAIALLE-coMpL/21-2Ztdllrusq dated
ll/10/2022 directing the parties to remain preqent for a persc,nal heanng 9n the

AND WHEREAS, the matter was placed in the 3z6th GCZ\/l,AMeeting held on
271L012022, theproceeding at the hrearing was that, 'Advocate Abhu'it Gosavi present on
behalf of "lohn Jude Lobo. None appeared for Rama Rani Aror.a. Ld actvocate for
respondent submitted he got the altproval of GCZIIA ro erect the structure wlich are
mentionetl in ihe Show Cause Notice and prayed fo, time to fite reply along with
documents"

ANDTWIIEREAS, the mattr:r was placed in the 326i, GCzlr{A Meeting held on
27llo/?'022, the Authority decided that, "The Authority decide.d to post the mstter on
I7/11/2022 qi 3'30 pmfor repty c,|f the Respondent meanwhile iss),e fresh noriies on

wy)
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AND n HU*OS, as tf,., t.* of the Authority had expired there were no
meetings taken up for hearing. No sooner the Authority was reconsitituted the matter was
placed for hear:rng

:l

AND WIIEREAS, the malter was placed in the 3z7th GCZ;MA Meetir.:g held pn
l6lotl2o23' the proceeding a! the hearing was thaf ,,1-d Advocates,fcr th9 Cgmplqinanl
and Respondent present. Advoctrte for the Respondent requestted fitr copy of site
inspection report so thqt he canJile reply on the some,,. , . . ,

ANID WHEREAS, the malter was placed in the 3z7n GCZMA Meeting held on
l6l01l2a2'3, the Authority decidecl that, "The Authority directed the Responderil to collect
the copy ttf siie inspection report and file reply accordingly and .posted thi mqtter on
09/02/202.3 at i.00 piip,'' ,, ' , ! , ,

AND WHEREAS, ft9 nratter was placed in ttre 330th GCzlv{A Meeting held on
09102/202i), the proceeding at the hLgaring was tha! "Advocate caroi,ine Colgco appeared
for the complainant. Advocate Gasavi appeared for'the Respondemi. Advotcat)^1u, tn,
Complainant stated that he irus not' received the copy af tlite'reply'of the Responclent and
as such could notfile his reioinder. The Advocate for the l?esponden'tfurni;ished o copy of
the reply qnd the same wqs endorsed as received. The Advocate ,for the complainqnt
stqted that she had earlier fitett a c'omplaint to which a detmolition order was issued bur
the sarle was not executed. The Authority explained that the order could not be executed
on site as tlrc stag3.cguld npt be identified as there were several otlier iltegal structurcs
erected b;t hoth lhe,,conplairyant qnd the Respondent. Tlrc Authortsi further explained
that they lklve surveyed gl! the stru<:tures in that survey ,u*br,r/p*1rrrf *o the' subjiec:t
matter of the demolition oyder is m,erged with this Show Ciause Notice. Advocare for the
complainarrt stated that he needs time toJile rejoinder.

: ,,,

AND WHEREAS, the matter was placed in the 330th GCzIvfA tvteetirrg heid on
0910212023, the Authority decidecl that, "Authority after hearinli both parties, and
considered the request and granted time to both the parties and.dire,cted the Respondent
t9 file a reply and posted the matter,for arguments on the lti/02/2023 at 3. jhp.m

AND WHEREA.s, the matterr whs placed in the 331't GCZMA Meeting held on
16102/2023, the proceeding at the hearing was that, ,,Advocate Mcn,tj Kumar appeared

for the Complainanit. Advocate AbhiJ'it Gosqvi appearedfor the Respo,ndent. Advocate for
the complainont sought for time to /iile rejoinfur in the mouer.

Al{D }VHEREAS, the matter was placed in the 33l't GCZMA Meeting held on
l6/02/2ax' the Authority decided tha! "The Authority considered the request ancl

granted timet to file reply and posted the rnintter for finol argumernts o,n 09/3/2023 at 3.00
pm.

Page 6 of 14 w22
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Ar\rD IryHEREAS, rhe maner was 
ptaced 

in rrre 334,r,cgfrtylt 
i||tfirni fiilfl un

091312023, the'proceeding at the hearing was that, "Adyocate Caroline Colaco appeored

the Cotnplainant. Advocate Abhiiit Gosavi appeared for the Respondent and sought

AND WHEREAS, the maner was placed in the 334e GCZMA Meering held on

, the Authority decided that, "The Authority decided to post the matter to
'3/03/2023 at ,3.00 pm.

AND WHEREAS, the matter was placed in the 337 e GCZMAMeeting held on
312023, the proceeding at the hearing was that, "Advocate Caroline Colaco appeared
the'Contplainqnt. Advocate Guruprasad Noik appeared for the Respondent and

tiine as his se:nior advocate is unwell and caniot argue the matter. Advocate for
responderut stated that they have alreadyfiled o reply.

AND WHEIREAS, the matter was placed in the :fiTth GCI,N{A Meeting held on

, the Authority:decided that, "The Authority after, iiearing both the parties
comploinant to file rejoinder d ony brfo,r, next date of hearing and further,

ided to post the matter on 05/04t'2023 at 3.00 pm.

A.ND WHEREAS, the matter was placed in the 33gth GCZMAMeeting held on

, the proceeding at the hearing was tha! ,,Adtocate Caroline Coilaco along
hlanoi Kumar appeared for the. R.ama Rani. Advocate Abhiit Gosavi appeared for

John Jude. Advocate for the Rama Rani stated that all their structures have been

by the Panchayat. Adv 1br Jude Lobo stated that a struc,ture G, H belong to
Rama Rani gnd struchtre i belongs to the. Jude .Lobo. Ilamc.tlani agrees to the

'nt structure I belongs. to the Jude Lobo',,

AND WHEREAS, the maffer was placed in the 33gth GCZMA Meeting held on

3, the Authority decided that, "The authority after hearing both the parties

lo p.ost'thq matter on 04/0512023 at 3.00 pm. forfinal argrments,,.

AND TilHEREAS, the matter was placed in the 342d GCZMA Meeting held on

but'rescheduled on 0510512023, the proceeding at the hearing was that,,,Adv

Gaundelmr appeared on behalf of Rama Rani. Advocate Abhijit Gosavi appeared for

" 
John Jude. Adv for iir Jude placed oi4 record a copy of the superimpose the sffucture

on tke report prepared by the Gczlvu along with the plan.ripprovei,d by the
'E. copy of the Docu)ment is given to Adv for Rama Rani. Adv for Rama Rani

for time to tile sry in the matter and requested for a longer date in the month of

ry23
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I[trD WHIREAS, the matter was placed in the 34znd Gcz\/tApreering hetd on
c410512023 but reschedured on 0:I/0s/2023, the Authority decided thaf ,,The Authority
granted time to Rqma Rani to /ite say on rhe plan and at the. requesl of Aau\ for.Rgma
Rani grarted timg i! J,unr,and ptgstedfo, say/ argtments on 0g/06/2023 ot j.30 pm
onwardJ". .

AND WHEREAS, the matter was placed in the 347h GCZMA Mgeting held on
22106/2023, the proceeding at the hearing was that, ,Adv. for the comp\inltnr pfslll
and sough.t time to argue the matter, Adv .furttter $tated that he cloes not,wish ro file
further writierr argum?.nts and his reply may be treated o, o*rnts. Attocor, crr*,
appeared for the Resp ondent,,.

AND wlrEREAS, the matter rvas placed in the 34TIiGCZMA Meeting held on
22/06/2023, the Authority decided that, "The Authority heardthi parties and directed the
Respondent to producb''the copy of GSCC Appravals fai veri{ication rey,arding
authenticatio, of the rJocuments and posted the matterfor orders,,.

AND wHnnEeS, at the hearing before the GCZMA the Respondent in their
reply had produced an approled plan. The Authority directed the Respond;'r;;.";
to superimpose the approved structure on the plan drawn by the DSLR dated rctogiiozz
w}ich showbd.atl the illegalifies.

ANr) WEEREAS, the Respondent submiued the plan on 04/0512023; along with
the superi.raposed structrues. However, at the time of drawing the order there *. Inut
discrepancies noted by ,the"Authorily hence this notice or p.rr*a hearing l,.irru.a ,o
clarifu tlie issues in hand.

AND WHEREAS, the Authority Show Cduses the Respondent }vfr. John, Jude
Adolfo Crecencio Lobo, Mrs. L. Lobo under section 5 of the EpA read with Rule zi of
The Environment (Protection) Rules, 1986.with regards to the item shovrn asi,I, in the
DSLR plan cated l6to9l2o22 and directed to remain present on o7lo9/2023 for personal
hearing in the matter. The Details of the fresh scN are:
,JTI-[ER S.No/

,S.DiV

Total Area
in Sq. mtrs as
per Form I &
XW records

Name of
Occupant
as Per
Foim I &
xlv
records

Legend as
per Site
PIan

Rernarks/Observati

ons

trt Beach

Area of

Arabian

srl .

Stage (Pink

.Colour

diagonallin

es)

Th.e Stage is erected

on in the beach area

of Arabian Sea and

the graphical uea
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A}ID
NAME OI' TIIE

VIOLATOR

Sy 'No and

Vnr,ecn i

17511; t7sllA

of Calangute

Mr John Jude
Adolfo Creoencir:

Illegal
stnrctues

extension
in Sy No

of the
176117 n

Distance

from IITL

Within the
NDZ

Lobo this number

AND WI{EREAS, the mafier was placed in the 35gn GCZMA M..ti"g hetd <in

c7/0912023, the proceeding at the hearing was tha! "Adv Caroline appearetl lor the

Complainant, Adv Gosavi appearedfor the Respondent and ougltt time to file reply,,.

AND WHEREAS, the malter was placed in the 359th GCZIvIA Meeting held on
0710912029,. the Authoriiy'decided thilt" "The Authority after ircaring both'the parties
decided to grant ackirtiorial' tim, ond decided to post the mdtter on tltogtza23,,

AND WHEREAS, the Respondent remdined present fbr the hearing and filed his
replytherebycontendingthatallthrestnrcturesaIeaSpertheapprovedplan::

'..:
AND WIIEREAS, the matter was placed in the 36ft GCZIMA Mreeting helcl on

1410912023, $'e proceeding at the hearing was tha! "Complainani' absini.' Adtocate
Gosqvi pres.ent for the Respondeint and submittetd that'hre has fited' riply tb the

fresh show cause n,rice and his reply may coriicered cts argumehrs,,.

AND IVHEREAS, tt. matter was placed in the 361't GCZIT4A Meeting held on
14109/2;fr23, the Audiorifi decid.d:tlrut, " The Authority a7ter lrenriig tl* n'"rpondent

posted the matter fgr order.s,,.

AND WITEREAS, the mafier was placed in the 364nGCzMA Meeting held on
23110/2023., the Authority decided as under:

That the.Respondent Mr. John Jude Adolfo Crecencio Lobo filed.his repiy to lhe
sCN 9n 27/12/2021. The Respondent in his reply has stated ttrat the documents rvere not
furnishe( however the same was furnished on a later date, after whictr the Respondent
fiiecl his detailed reply on the 22/lll2o22. ' '

rssue No' It Whether the Respondent tried to misguide the Authority with regards
to the lllegalities carried out in sy. No.l76l17, of the village of catangute. ' 

"

! :'- .

That the Respondent has mislead the Authority by stating in para 4 of his reply
that the metal stage e'rected on the beach does not belong to him and as such belougs to a

page 9 of t4 (w
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,, .

third Paty namely, IvIr viren Shiro&ar; thereby misgurding the Authoriry to issue a scN
ur the name of one viren shirodkar. Furtrrer, there was also a letter clated 0g104/2022i;
wherein the Respondent has deceitfrrlly given the nams and address of rhe,so called Third
Pary as Mr virendra shirodkar; who was also issued a SCN and firther given a personal
hearing' At the hearing IUr Shirodkar'vide his reply dated osl06lzo22 has clearly stated
tlrat he has no'conneition with riny,sti.rctures in Sy No. 176117 of the'village of
calangute; and that the'Authority may take appropriate steps without involving him into
any manner' upon furthbr perusal of the documents i.e. Form I & xrv it has been noted
by the Arthority that the properfy stands io sy. No. 176117 of thd village of Qn[angutb
and fi*ther stands registered in the name of the Respondent.

' 'The Authority noted that the order could uot be ex.ecuted due to.the ideritificatiou
process' however when the Execqting team of the GCZMA went,oq site it wps,observed
that there w9rg T'etal other violations noied on site to whictr, scN was issued the
Respondent had submitted a pran issued by the erstwhue GSCC;;;-u;,;;;;;;
the stage fonned part of the approved pla,. The ptan of *hi;.r;;;;*r.p'art of the
records maintained by the GczMA. Ha'ving the knowledge that the stage or,'* ;r;
:1t 

no of his approved plan' thb Respondent misguided the Authority tio.uy 
"r ";;delay the process and' wasting the revenue of the Authority which wanarits action in

tgfms df law against the Rispondent,

The issue is an$wered in the affirmative.

Issue No'2' Whether the Respondent 'prove$ that the structurds erected ,in 
the

property bearing Sy. No. 176117 are legal structures? .;. ,, '; l

:

The Respondent states ttrat the ltnrctues were existing prior to l99I and that the
Respontlent had applied for repairs and renovation of the existing stucture. The
Aqhorltv ngted ttrat ttris contentiorr of the Respondent that he has approval,is shown in
th^: approval of the Erstwtrile Autrrority i.e. the GSCCE. However it is stange that the
GSTjCE has granted permission for the repairs and renovation as these ,tt 

-.to. 
ruu,

within the NDZ and even close to krtertidal Area. Secondly, this permission bearing No
DBt8465n1P-g4llg20 dated 27l5lg4 never formed part of the records of the rrrr*.,
GscCE nor GCZir.4{. The Authority noted that the old stuctruq as 9bow4 on the survey
plan does nr;t exist/gtand at loco in the same poqitioa. 

:

This ap,proved pla4 does not ta$v vrrttr the stuctures plotted on site by the DSLR.
The stnrctures plotted on the, Approved Plan could not have bl.n approved for,tle simple
reason, the apploved plan shows tha! the stnrch:res are for repriirs and renovation of the
e4tsfing structures and'since ttre stnrcture falls within the NDZ; the permissioa ought to
havp been qven for the area of the house *r.i ** .rr*, then a'd as shown in the

Page 10 of 14 0,JW
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Sur.,reyPlao only. since the approval is placed on record to substantiate ttrat ihe

stucture is and since ttre approval is not challengec before any competent

Court the A

The

Approval Granted

that the pkins

the Authorifi

approval has not been challenged and set aside, the

document placed before them in deciding the matter.

is tue that the Respondent has an aged ord family run

running in the old stuct,re as shown on.the photographs proq

'L' is on the submiued approved plan dated 27/os/19g4 by thc
"L" ar plotted on the F!ry attached to the site Inspection

discharged.

has to gowith the approvai dated 27105fi994.

directed the Respondent to'produce the original plan and the

the GSCCE. Upon perusing the origiiial perrrission it was noted

rvas not an old approval as the old perrrission produced before

$ to be as {esh as a notarized copy and frrther when checked with
the records of the $sccr and the GCZMAthis document was not available in official"-------:--.,:
records. But thg fdct that it bears the stamp of the erstwfrile GSCCE,ard sr4qe the

The Authority noted that the old structure shown on the plan drawn'by the
DsL& was a Resta,rant having all the valid approvals but the ty ib ncit on the
business of ttre Respondent. Rather, the Authority has it's juri only to'check tlie
validity of the sEuctures.

The Authority notbd that as per the survey records that there existed a
Strucfure as shown in a dotted line on the survey plan. , the R.espondent has
extended the old structrud by demolishing the old stucture erecting a'fresh dew

ttre intertidal area. It

Brisiness, which was

stnrctrue beyond the permissible limits thereby encroaching wi

has. io go. with the

d. Sinpe the stucture

the structue

dated 22/0912022 is

The Authclriry noted that $e approval dated 27l5llgg4 does show that rhe
stnrcture designated as "M, on the approved plan. The has also failed to
show or prod,.. any doc.mentary evidence on record to prfve out tn, stnrcturc
designatec 

ry M whioh is Gr2; has been erpcted with approvals sr{ce the Respoldent has
not produced approvetl plan the sg.uctue M is illegal *a **-tS U.rr,i.r.-:-----'^*"

l

withiregards to the easementary rights to the proper{y, tn, {czue does,not have
any' jurisdicfion to decide on'that subjecf matter and that oe fi..spoodent may take
necessary action in accordance with the law.

l

wift regards to stucture *K'the Authority noted that the plinth of the strrctue
ras Per Survey plan i3 not in its origrnal shape at loco hence has to pe demolished and the

fald 
restored to its original position.with rqgards to the strucrue ,4o*o on the Gut boci(

iricidentally; ttre Gur Book maintained by the village Talathi al", ,,ot have any legal
I
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t,
I

bearing an.d is only a referential book grven to the Offiqe c2f, the Local
Panchayat Talathi fcrr mere reference pumoses only. The GUT being a, ske'rch book
given to the Talathi, does not have any legal. be-anng nor c it bp cpnsidered as a
document to be relied upon to,prove ttrq legality of the stucture.

With fegards to structurerrsl cer and ..'Nl these

axy appronals and the 
' 
Respondent 'has not substantiated

documentt*y evidence and hence these stuctures cannot be tr

are erected without

legalitj, \ryith any

legal structures. The
Autirority decided to-issue demolition order with re_gards to the at,"9" and trNr
as plotted on the pla, attac}ed to the site tnspection Report

:'fli:,:^i:"1,:::: *t '1P" as plotted on rhe pran attach.f ,o the site rrppection
Repe.rrt dated Zzlg?nOZZ;,,,

' with regards to developmeirt lladpavers "Q", the paveis ioo ur.laid'without any
prior approvals and in g-oss violation of the cRZ Notificatiou anci,,hence has to be
removed' 'fhe Authority decided to issue demolition order with regards to the stru,;ttud at
"Q" as plot,ted on the plan'aftached to the Site Inspectign Report datedz2tegl2nzz, '

The Authority noted that even though the Respondent is .;-t* ,t o tt.
in nature and belong to the Rfspondent, there are no

documents plaoed on record'to show the Respondent's basic ,ight b the property bearing
sy' No' 776i11:6-B; 176125-A end 116/24-4. Moreover, the Rispondent ulss.adrnits that
Ms Conventional Hote.lipVt. ttd has been $how Caused on that ifilgufiti., and asked for
demolttion of the gompgggd wal[ and removal of pavers. The vbrv fact \,Ir.'Lobo the'['J -*-r ] r" 

':'Respondent was Not S.|ow Caused on the illegalities at G and Hf he doeq not have fire

nd H ttre iriotatious falls rn rhe
different qurvey number of which IvIr lobo is not the owner. I-nis $uthori.ty cannot grant
relief to the traditional access as this is not a civil court and ii is Qeyond rhe rurisdictiou
of this Authority.

I

The Authority noted that there is a staircase in the intertidal'uone, the Respondents
have fail9d to prodqoe any'documentary evidence regarding the lqgality of the staircase
hence wan'ants dFmotition.

:

' The Authority noted ttrat the structure/stage at '(I" shows that the stage has been
erected or^ the govemment land. The Respondent states that the portion marked as 6(I,

. Page L2of 14

witll regarcts to stuctlres at 66P" the Respondent has [rot .o*e cliar,"cin.the
legality of the stnrcture and since it falls in the No i)evetopme[t Zone."-rJre,Aut]rorityrvrlr.rE .'ru srus. r raus m tne No Developmefrt Zone."-.lJre,Authority
noted that uo new structures can be erecte.d even if it amounts tg a ternporyry shed. The
Respondent has failed to produce and permission for the erectio$ of the **oo* shed

ed to issue demolition order with
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lr
and (J'has 

to be dr:molished as the same comes in the intertidal area and the Respondent
has not taken any approval from any Auttrority for erecting the stage her-.ce the area
marked as "I" and..I, has to be demolished,

ln vieu' of the above the Authority concluded that the Structures ".Lj, is riisclarged
and sf,uohues'fi'orn "I". tT', "I(',, ,.Mrr, ..Nr,, ..Or,, .iprr, and..e, have to be demolished/
removed and s;ite restored to its original condition.

However the issue is answered pgrtly in affirmative to the .extent that the-'__-.;

Slrucfures "L" it dischargecl and partly in negative that the structures from .:r1,, ..J,,, ,.K,,,

"M"' "N", '1o", "P", i'Q'l-rave to be demolished/ removed and site restored tq its original
condition.

Now TEEREFoRE' the GCZMA in exercise of the powers cgrrferre6 under
se1i9n I of ihg Environmeqt (Protection). Act, 1986 (cenral Act 2g.t ,rtui;.;*"
sub'rule (3) C) of Rule 4 of the Environment (Protection) Rules 19g6, *a ,..a *itn

:* 
vesler' wrth the G!2.$A vrde oT der s.o. 6071 (E) dated 27/t2lzoz2 issued by the

Mioitty of E:rviroqrnq.nt,& Forests, Government of krdia" hereby directs'rohn luce

T:ra 
crecengio Lobo atias rude.Lobo, resident.of House No. slris4.r.;";"d

calangute Bardez Goa and Laverne Joana Lobo, resident drf House 

t 

it". ,r"ji
UmtaVaddo, Calangute Bardgz Goa to demolish the stuctures from u:;r,"ui*,;,.i*,,.1.r.,

'\1", "o", "P", and "e" as shown in the DSLR plan dated rlloglzoz2qoa a; pruo
attached to the Report dated ?2togl2o22 situated in sy No 176lt? , tls/l'ana gsttA of
Calangrrte Village, Bardez Goa and area on the beac\ as decided in the 364rr, Meeting of
the GCZMA iield on 23llot2o23, dnd further to restore the land to its original condition,
wrthrn I9-&yE from the date of receipt of this order. The Dy. ccllector & s.D.o, Bardez,
Ir{apusa, Goi to veriS if.the said stnrcture is demolished as per these directives failing
wluch the concernett Deputy Collector/ s.D.o shall demolish the structure to .oubt]
restoration of land to,its oligrnal state within 15 days and recover the expenses ihc,ued
from John Jude'Adolto Crecencio Lobo alias Jude'Lobo and Laverne Joana Lobo, u, m,
alrears of land revenue. Furttrer, Dy. collector & s.D.o, Btudez, Mapusa, Goa. is
required to submit a compliance report in respect of above 'directions to the GCZMA
within next 3 days of expiry of the aforementioned ..,ne 

period of 30 days.

Further. the, Auttrority in the $me meeting 364th GC7MA Meeting held on
231L0/2023 has'discharged the stucture marked as "LJ' shown in the DSLR ptan dated
1610912a22 i'rd ttie Plan attached to tlie Report dated zzlogl2oz2 situated in Sy No

The proceedings are disposed offaccordingly.

. page 13 of 14

WY
29

80



To,
7..

2.

Conv tg!
l, The

The

3. l\Os.

Building,

.

For and on behalf oithe
Goa Coas tal ZoneManagement Authority

CalangulE Bardez,

Lobc, resident

& District

Eotels Pvt Ltd,

Arora, resident

(GCZMA)

House No. 5/1554, Umta\,/addo, Calangute

(North), Office of the Collector (North),
... for information and necessary action.

4, Porba Vaddo, Calangute Bardez Goa

H.No. 5/154, Umtavaddo, Calangute, Bardez
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